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BEFORE THE NATIONAL GREEN TRIBUNAL,
(EASTERN ZONE BENCH, KOLKATA)
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with Sections 14 and 15 of National Green
Tribunal Act, 2010]

ORIGINAL APPLICATION NO. OF 2025/EzB
IN THE MATTER OF:
PRAKASH DAS
... APPLICANT
VERSUS

THE STATE OF WEST BENGAL & ORS.
... RESPONDENTS
SYNOPSIS

tirelessly towards protecting the environment and the society at large and is the
secretary of Non-Governmental Organization, namely, Panagarh Nagarik Mancha.

The applicant presently is aggrieved by the illegal attempts made by the private
respondents to fill up water bodies lying and situated at Village and Mouja Prayagpur,
P.S. Kanksa, Block Kanksa, J.L. No. 88, L.R. Dag No. 523, District Paschim Burdwan
within Tilokchandrapur Gram Panchayat (hereinafter referred to as the ‘said water
body’) and inaction and/or non-action on the part of the statutory authorities in not
restraining the private respondents from doing so.

No. 88, L.R. Dag No. 523, District Paschim Burdwan within Tilokchandrapur Gram
Panchayat.

The applicant alongwith some other loca] people filed two Seéparate complaints before
B.L. and L.R.O., Kanksa on 16" November 2016 and 25t November 2016, thereby
pointing out the aforesaid illegal acts of filling up of water body.



openly filling up the water body and as to how the government officials have come into
aid of such miscreants by illegally changing the nature and character of the land

Inspite of receiving one after another complaint, the Statutory authorities are
maintaining stoic silence and this inaction on their part are basically patronizing the
illegal acts and conducts of the private respondents to complete their mischief.

LIST OF DATES

Date | Particulars ]
1994 The land record clearly shows that there was a water body lying and

No. 88, L.R. Dag No. 523, District Paschim Burdwan within
Tilokchandrapur Gram Panchayat.

In the The applicant and other local people noticed that the private respondents,
year 2016 | are filling up a pond lying and situated at Village and Mouja Prayagpur,
P.S. Kanksa, Block Kanksa, J.L. No. 88, L.R. Dag No. 9523, District

16th The applicant alongwith some other local people filed two separate
November | complaints before B.L. and L.R.O., Kanksa thereby pointing out the
2016 and | aforesaid illegal acts of filling up of water body and also requesting to take
25th appropriate steps in the matter thereby restraining the accused persons




November
2016

from continuing with the aforesaid illegal acts.

In the The applicant obtained ga status report in respect of the said water body
year 2018 | from the official website of the Land Reforms Department, Government of
West Bengal, wherein the status of the land
‘pukur’i.e. pond.
In the During the second wave of Covid-2019, t
year 2021 | and other restrictions imposed by Gove
one of the private respondent, Hardayal Sin
started filling up the water body by e
machineries.
2nd June | The applicant and other local people although protested but the private
2021 respondents further started illegal filling up of the said water body and
continued thereafter.,
8th June | The applicant and other local people having no alternative filed gz
2021 complaint before the concerned B.L. & L.R.O , Kanksa Block
13th The applicant obtained a subsequent land record of the said water body
September | wherein the said water bodies have been illegally converted to bastu i.e
2024 residence.
23rd The applicant through his NGO filed two public petitions one before
September | Additional District Magistrate and L.R, Asansol, Paschim Burdwan and
2024 and | before the Hon’ble Minister In Charge, Panchayat Department,
21st Government of West Bengal complaining that as to how the miscreants
October | are openly filling up the water body and as to how the government
2024 officials have come into aid of such miscreants by illegally changing the

nature and character of the land maintained with the Land Reforms

Department.
Hence this instant Application. “




BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL J URISDICTION

ORIGINAL APPLICATION NO. OF 2025/EzB

(An application under section 18(1) read with Sections 14 and 15 of
National Green Tribuna] Act, 2010)

IN THE MATTER OF:

PRAKASH DAS, son of Late Atul
Krishna Das, residing at Village
Panagarh, P.O. Panagarh Bazar, P.S.
Panagarh, District Paschim
Burdwan, West Bengal - 713148.

.... APPLICANT

Versus &
1. The State of West Bengal
service through the Chief Secretary,
Government of West Bengal having
its office at “Nabanna”, Howrah 325,
Sarat Chatterjee Road, Howrah-711

102. Email 1d: cs-westbengal@nic.in

2. The Director of Fisheries,
Government of West Bengal having
its office at Meen Bhawan, 31 GgN
Block, Sector-V, Kolkata-700 091,




3. The Chairman, West Bengal
Pollution Control Board having its
office at Paribesh Bhawan, 104,
Block LA, Sector I, Salt Lake City,
Kolkata-700 (98, Email Id:
net.wbpcb-wb@bangla.gov.in

4, The  District Magistrate,
Paschim Burdwan, District
Magistrate’s Office ADDA

Administraive Building, Kanyapur,
Post office - Ramkrishna Mission,
Pin - 713305. Email Id:
dmpaschimbardhaman@gmail.com

5. The BL & LRO, Kanksa
Block, Paschim Burdwan, Post office
-Panagarh Bazar, Police station -
Panagarh , Pin-713148. Email id:
dlropaschimbardhaman@gmail.com

6. The Officer In-charge,
Kanksa Police Station, Kanksa Road,
near Kanksa Girls’ High School,
Kanksa, Paschim Burdwan -
713148, Email id:
kanksapsadpc@gmail.com.



7. Tilokchandrapur Gram
Panchayat, service the Prodhan,
having its office at Kanksa Block,
Paschim Burdwan, Post office -
Panagarh Bazar, Police station -
Panagarh | Pin-713148. Email Id:
banshidas482@gmail.com.

8. Madina Khatun, Wwife of
Abdul Ajej, Residing at Station Road,
Panagarh Bazar, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 7 13148.

9. Pravash Kumar Das, son of
Late Atul Krishné Das, residing at
Village - Panagarh, Ppost Office -
Panagarh Bazar, District - Paschim
Bardhaman, Pin - 713148,

10. Gurugoti Das, son of
Karunamoy Das, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148.

11. Munir Ahammad Sekh, Son
of Najar Mohammad, residing at

Village - Kanksa Mollapara, Post
Office - Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148.



12. Sahida Bibi, wife of
Mohammad Kaium Ansari, residing
at Village - Prayagpur, Post Office -
Panagarh Bagzar, District: Paschim
Bardhaman, Pin; 713 148.

13. Basir Ahamad, son of Najar
Mohammad, residing at Village -
Kanksa Mallapara, Post Office -
Panagarh Bazar, Dilstrict: Paschim
Bardhaman, Pin: 713 148.

14. Sagir Ahammad, son of Najar
Ahammad, residing at Village -
Kanksa Mallapara, P.O: Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713 14.

15.  Hakikkul Nesha Bibi, wife of
Sagir, residing at Village - Kanksa
Mollapara, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713 148.

16. Banshidhar Das, son of
Habu das, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District; Paschim
Bardhaman, Pin: 713 148.

17. Suryanarayan Das, son of
Laxminarayan Das, residing at

Village - Prayagpur, Post Office -



Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148, -

18. Satyanarayan Das, son of
Laxminarayan Das, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148,

19. Sakina Begum, wife of Md.
Rahamatulla, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148,

20. Md. Nizamotulla, son of
Rahamatulla, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148.

21. Md. Sahematulla Khan, son
of Md. Rahamatulla, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

22. Md. Sumiyantulla Khan, son
of Md. Rahamatulla, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.



23. Raju Aich, son of Babul Aich,
residing at Village - Chandpur, Post
Office - Budbud, District: Purba
Bardhaman, Pin-713403.

24, Bablu Aich, son of
Narendranath Aich, residing at
Village - Chandpur, Post Office -
Budbud, District: Purba
Bardhaman, Pin-713403.

25. Hardial Singh, son of Sardar
Nasib Singh, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148,

26. Munir Ahamad, son of Najar
Mahammad, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148.

27. Anisha Begum, wife of
Sahanatulla  Khan, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148,



28. Ramrup Roy, son of
Gunadhar Roy, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District;: Paschim
Bardhaman, Pin: 713148,

29. Amrita Nag, wife of Ramrup
Nag, residing at Pangarh Bazar, Post
Office - Panagarh Bazar, District:
Paschim Bardhaman, Pin: 713148

30. Md. Sahanatulla Khan, son
of Md. Rahamatulla, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

31. Abdul Raja, son of Aziz Raja,
residing at Village - Kanksa
Mallapara, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148.

32. Mehamud Ansari, son of
Kaium Ansari, residing at Village -
Kanksa Mallapara, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.

33. Sahela Banu, wife of Abdul
Raja, residing at Village - Prayagpur,
Post Office - Panagarh Bazar,



District: Paschim Bardhaman, Pin:
713148.

34. Samsul Ansari, son of Kaium
Ansari, residing at Village - Kanksa
Mollapara, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148,

35. Naz Parvin, wife of Md.
Mustakim, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148,

36. Sufiantulla, son of
Rahamatulla, residing at Village -
Prayagpur, Post Office - Panagarh
Bazar, District: Paschim
Bardhaman, Pin: 713148.

37. Md. Niyamtulla Khan, son of
Rahamatulla Khan, residing at
Village - Prayagpur, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148. |

38. Md. Rize Ahamed, son of
Sagir Ahamed, residing at Village -
Kanksa Mallapara, Post Office -
Panagarh Bazar, District: Paschim
Bardhaman, Pin: 713148.



1.

.... RESPONDENTS

The address of the applicant is as given above for the service of

notices of this application and that of his representatives.

2.

The addresses of the respondents are as given above for service of

notice of this application and that of their representatives.

3.

The applicant above named beg to present the Memorandum of

Application against inaction /wrong action on the part of the respondent

Nos. 1 to 38 on the grounds set out hereunder.

4. FACTS IN BRIEF:

a)

b)

The applicant is a citizen of India and the social activist. The
applicant being a public spirited person, has been instrumental
in various activities espousing the cause for welfare of the general
public who cannot approach the Justice due to their economic or
social downtrodden condition or due to other reasons,

whatsoever.

The applicant is working tirelessly towards protecting the
environment and/or the society in large from the different acts of
pollution. The applicant is the Secretary of a Non-Governmental
(NGO), namely, Panagarh Nagarik Mancha and works for

betterment of environment and also for society at large.

The applicant is always being concerned for environment
protection and presently is aggrieved by the illegal attempts made
by the private respondents to fill up water bodies lying and

situated at Village and Mouja Prayagpur, P.S. Kanksa, Block



d)
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Kanksa, J.L. No. 88, L.R. Dag No. 523, District Paschim Burdwan
within Tilokchandrapur Gram Panchayat and inaction by the
statutory authorities in not restraining the private respondent

from doing so.

The respondent nos. 1 to 7 are all statutory authorities and/or
constitutional bodies and/or holders of public offices. The
respondents discharge duties, powers and functions and are also
entrusted with the duties of protection the environment of the
State in every manner possible. Respondents No. 8 to 38 are

individuals, who are the main accused of filling up water bodies.

That the private respondents no. 8 to 38 are the owners All That
the water bodies measuring about 0.99 acre lying and situated at
Village and Mouja Prayagpur, P.S. Kanksa, Block Kanksa, J.L.
No. 88, L.R. Dag No. 523, District Paschim Burdwan within
Tilokchandrapur Gram Panchayat (hereinafter referred to as the

‘said water body’).

That in the year 2016, for the first time the applicant and various
other local people noticed that the private respondents, are filling
up the said water body, slowly but steadily by dumping garbage,
rubbishes etc. in order to make illegal construction thereat. Since
none of the statutory authorities took any step against such
illegal act of filling up of water body by the private respondents,
subsequently, the private respondents started filling up the same
directly by putting earth in the same using dumpers, pay-loaders
and even bulldozers. Photographs evidencing such facts of illegal
filling up of water body are annexed hereto and collectively

marked with the letter "A".



g)

h)
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That the applicant alongwith some other local people filed two
separate complaints before B.L. and L.R.O., Kanksa on 10t
November 2016 and 25th November 2016, thereby pointing out
the aforesaid illegal acts of filling up of water body and also
requesting to take appropriate steps in the matter thereby
restraining the accused persons from continuing with the
aforesaid illegal acts. Copies of the complaints dated 10th
November 2016 and 25t November 20 16 are annexed hereto and

collectively marked with the letter “B”.

It is pertinent to mention here that the aforesaid act of illegal
filling up f water body was widely publicized in various leading
newspapers of the State, wherein it was clearly mentioned that
although the local people have demonstrated against the
aforesaid illegal act but surprisingly the local administration have
been silent in the matter and no positive steps have been taken
by the statutory authority.save and except issuing some notices.
In such newspaper reports it was further alleged that instead of
taking steps to stop such illegal act and restraining the wrong
doers, as a matter of fact the government officials are acting hand
in gloves with the accused person in completing the mischief. The
applicant craves leave to refer copies of such newspaper reports

at the time of hearing, if required.

That in the year 2018, the applicant obtained a status report in
respect of the said water body from the official website of the Land
Reforms Department, Government of West Bengal, wherein the

status of the land had been clearly shown as ‘pukur’ i.e. pond. A



j)

k)
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copy of the above status report dated 4th September 2018 is

annexed hereto and marked with the letter e,

That in the year 2021, during the second wave of Covid-2019,
taking the advantage of lockdown and other restrictions imposed
by Government, both State and Central, one of the private
respondent, Hardayal Singh @ Nata Singh openly started filling
up the water body by employing huge men and machineries. The
applicant and other local people although protested but without
paying any heed to such protest the aforementioned accused
person started filling up the water body on or about 27d June
2021 and continued thereafter. The applicant and other local
people having no alternative filed a complaint on 8t June 2021
before the concerned B.L. & L.R.O., Kanksa Block. A copy of the
said complaint dated 8th June 2021 is annexed hereto and

marked with the letter "D".

That even after receiving the aforesaid complaint no positive
response was yielded from the statutory authbrities and this
prompted the private respondents to not only change the physical
nature and character of the land but also records of the said land
in an illegal manner. The applicant after receiving information
from reliable sources to the effect that the accused persons, with
the help of some government officials are changing the records
in respect of the aforesaid water body, once again obtained land
information report from the office of the B.L. & L.R.O, Kanksa and

after obtaining the same the applicant was shocked to find that

record of some of the water bodies have been illegally converted to

bastu i.e. residence. It is pertinent to mention here that the
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records of the aforementioned land have been changed illegally as
there is no provision to convert a water body to residential land
by any means. A copy of the subsequent land record obtained by
applicant on 13th September 2024 is annexed hereto and marked
with the letter "E".

In this regard the applicant also managed to obtain land
information report in respect of the aforesaid land which shows
that even in the year 1994 the land record clearly shows that
there was a water body in the aforesaid area in the said plot
bearing number 523. A copy of the old land record obtained by

applicant is annexed hereto and marked with the letter "F".

That after obtaining the aforesaid two land records one for the
year 1994 and other for the year 2024, the applicant through his
NGO filed two public petitions one before Additional District
Magistrate and L.R, Asansol, Paschim Burdwan and before the
Hon’ble Minister In Charge, Panchayat Department, Government
of West Bengal on 23rd September 2024 and 21st October 2024
respectively. By the said complaints, the applicant alleged as to
how the miscreants are openly filling up the water body and as to
how the government officials have come into aid of such
miscreants by illegally changing the nature and character of the
land maintained with the Land Reforms Department. Copies of
the above two complaints dated 23rd September 2024 and 21st
October 2024 are annexed hereto and collectively marked with

the letter "G".

That it is quite unfortunate that inspite of receiving one after

another complaint, the statutory ag@fitiész'mqlgaintaining stoic
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q)
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silence and this inaction on their part are basically patronizing
the illegal acts and conducts of the private respondents to
complete this mischief. Presently, the private respondents have
filled up the said water body almost completely and even raised
constructions thereupon. Copies of some photographs evidencing
such illegal construction over the filled up water body are
annexed hereto and collectively marked with letter “H”. Co®ies of

image ol Qogd walesbody ebleoned drom (roogls. Bonth arc
onnerxed hevetlo awnad e_oll.gc_\—\v;% Marked widhdatker (¢ T

Unfortunately, till date no fruitful steps have been taken by the
respondent authorities on the basis of the various complaints of
the applicant and other local people regarding illegal filling up of
the said water body.

That the applicant submits that from the aforesaid acts and
conducts of the respondent authorities it is clear that the
respondent authorities are acting hand in gloves with the private
respondents and thus allowing them to illegally fill up the water

bodies at the aforesaid area.

The applicant submits that as per the provisions of the Inland
Fisheries Act, 1984, filling up of any water body is illegal. Further,
section 4C(2) of the West Bengal Land Reforms Act, 1955
contains that if a water body needs conversion for some purposes
then a compensatory water body of equal or larger size of such
water body which is required to be changed, converted or altered,
will be created. Sub-section (3) of Section 4C of the L & LR Act
has also specify that every order under sub-section (2) directing
change, conversion or alteration shall specify the date from which
such change, conversion or alteration shall take effect. It is

submitted that the private respops
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approval from the local authority and Local Body under the
provisions of aforesaid acts and regulations for filling up of such
water body and therefore their aforesaid acts are illegal and liable

to be set aside.

The applicant submits that the private respondents no. 7 to 38
could not be able to give shape of their vicious will/intention of
filling up the entire stretch of the vast water body in question
completely due to the resistance by some benevolent persons of
the locality including the applicant herein but from the conduct of
the private respondents, the applicant is reasonably
apprehending that the entire stretch of the said water body may
be illegally converted into a solid land at any material point of
time for commercially exploiting the same by constructing
thousands of residential and commercial unit to set up proposed

township on the said vast stretch of water body.

That the petitioner submits that the definition of the term
“pollution” amongst other also include any act which endangers
or is harmful or is injurious to the life and health of animals or
plants or of aquatic organisms and the term ‘pollution’ also
includes the alteration of physical properties of water. Thus, if a
water body which is used for fishing purposes or is useful for the
purpose of drinking water by the animals or helps watering of the
plantations or aquatic organisms like, fish, crabs, frogs etc. is
filled up and turned into solid land, such act would be covered in
the tern "pollution". This is all the more because of the definition
of the “stream” which includes inland water and sub-terranean
waters also. There can be no doubt that the Water Act, 1974
prevents the contamination of the water. :tgx any chemical

discharge of the effluent any indu fﬁ ﬁeﬁﬁ}tgg?eyents the
S
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alteration of the chemical properties of water by the discharge of
sewage or any other liquid or gaseous or solid substance into the
water including filling up the same by rubbish and/or earth,
Therefore, an act of completely destroying any water body by.
filling up same would also be an act of pollution and in
contravention of the Water Act, 1974. Further establishing the
pucca structures and for that purpose illegally filling up the water
bodies or encroaching upon the same, would also entitle the State
Board under the Act to rise up and question the propriety or

legality of such act. It is not only the-met-eniy the surface water

with which the Act is concerned, but also the inland waters and
sub-terranean waters. Therefore, the instant act of filling up of
water body by the private respondents clearly violates the

provisions of the Water Act, 1974.

The applicant further submits that the West Bengal Pollution
Control Board has been recognized by the Environment Act of
1986 to take care of the environment which includes water, air
and land and interrelationship which exists among and between
water, air and land and human beings, other living creatures,
plants, microorganism and property and therefore the instant act
of filling up of water body by the private respondents clearly
violates the provisions of the Water Act, 1974 as well as Air Act,

1981 and the Environment (Protection) Act, 1986.

The applicant in that backdrop submits that unless the prayers
made hereinbelow are granted in favour of the applicant with
utmost promptitude either in interim or ad-interim form, your
applicant would suffer irreparable loss and injury in the form of
losing his spirited social welfare activities which is now

pertinently required for supporting t "é?éd;«pgrson who are

E .
T A
‘
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not getting legal assistance from the statutory authorities who are
supposed to act lawfully to shield the evilness of such bad and

illegal activities for building a graceful and healthy society.

Your applicant states that your applicant has strong prima-facie
case and balance of convenience and inconvenience stand in favor
of the applicant and delay in delivering the order as prayed for
hereinbelow in interim or ad-interim form would frustrate the
purpose of delivering justice in favor of the applicant upon

adjudication of the issue involved in this Original Application.

GROUNDS:

That being aggrieved by the illegal attempts made by the private
respondents to fill up water bodies lying and situated in Village
and Mouja Prayagpur, P.S. Kanksa, Block Kanksa, J.L. No. 88,
L.R. Dag No. 523, District Paschim Burdwan within
Tilokchandrapur Gram Panchayat and inaction by the statutory
authorities in not restraining the private respondent from doing
so, the applicant begs to move this application on the following

amongst other grounds:

FOR THAT the statutory respondent authorities ought to

have taken strict action against the private respondents for
illegally filling up the aforesaid water body and for raising
illegal and unauthorized construction of permanent and

temporary nature thereat.

FOR THAT the statutory respondent authorities ought to

have forthwith taken steps for restoring the said water
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bodies, by excavating earth poured into the same for filling

up work.

FOR THAT the statutory respondent authorities ought to
have forthwith demolish the construction work, made by
the private respondents over and above the illegally filled up

water body.

FOR THAT the statutory respondent authorities ought to
have forthwith taken all steps to ensure the preservation of

the said water bodies and have erred by not doing so.

FOR THAT the statutory respondent authorities ought to
have restrain the private respondents from for making any
construction on the said water body and have erred by not

doing so.

FOR THAT the statutory respondent authorities ought to
have taken steps against the miscreants who have acted in
aid of the private respondents in changing the nature and
character of the water body in the land records maintained
with the concerned B.L. & L.R.O., because it appears from
the plot information collected from the Govt. Website that
the nature of the land has been illegally converted from

‘water body’ to ‘residential area’..

FOR THAT various statutory authorities have allowed the
private respondents to fill up the said water bodies by their
inaction, without following the procedures laid down in
appropriate legislations, as has been mentioned in this

application.
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VIIIL. FOR THAT that acts and conducts of the respondents are
bad in law on other grounds, which the applicant craves

leave too urge at the time of hearing.

6. The applicant submits that unless the prayers as prayed for herein
below are passed the applicant will suffer irreparable loss,

prejudice and injury.

7. That there is great urgency in moving this application as the private
respondents have already filled up majority of the water body and
have constructed buildings over the same and it is likely that the
private respondents are going to create third party interest very
soon by selling portions in the said illegal construction raised by
them and unless necessary restrictions are imposed upon them,
the instant application filed by the applicant shall become

infructuous.

8. The balance of convenience is in favour of orders as prayed for

herein.

9. Unless orders are passed as prayed for, your applicant shall suffer

irreparable loss and prejudice.

10. This application is bonafide and made for the interest of justice.

LIMITATION:

The applicant states that the application is within time prescribed. On
coming to see that the private respondents have completed illegal

construction over the said water body, the applicant made complaints
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failed to response to such complaint, the applicant decided to move this

application. Present application is thus not barred by time. The frivake
Setgondants 4-\%“%\,9 e wederhody Sna Caeid tnen and e.a'rt\é ny ee4 Wagol
Conttruction Nuread, S Wan Cowte ak aetion iS5 Condinovd ‘n naue

PRAYER

In the aforesaid circumstances, the
applicant prays that this Hon’ble
Tribunal will be gracious enough and

pleased to grant:

a. An order commanding the
respondents, each one of them and
their men / agents / servants to
forthwith take necessary action in
accordance with law against the
private respondents for illegally
filling up the said water bodies
lying and situated at Village and
Mouja Prayagpur, P.S. Kanksa,
Block Kanksa, J.L. No. 88, L.R.
Dag No. 523, District Paschim
Burdwan within Tilokchandrapur
Gram Panchayat, measuring an

area of 0.99 Acresd.

b. An order commanding the
respondents, each one of them
and/or their men / agents /

servants to forthwith restore the
said water bodies, lying and

2 -msltuated at Village and Mouja
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Prayagpur, P.S. Kanksa, Block
Kanksa, J.L. No. 88, L.R. Dag No.
523, District Paschim Burdwan
within  Tilokchandrapur Gram
Panchayat, measuring an area of
0.99 Acres by excavating earth
poured into the same for illegal

filling up work.

An order commanding the
respondents, each one of them
and/or their men / agents /
servants to forthwith demolish all
the construction work, made over
the said pond/tank/water body by

the private respondents.

An  order commanding the
respondents, each one of them
and/or their man / agents /
servants to forthwith take all steps
to ensure the preservation of the
said water bodies, lying and
situated at Village and Mouja
Prayagpur, P.S. Kanksa, Block
Kanksa, J.L. No. 88, L.R. Dag No.
523, District Paschim Burdwan
within  Tilokchandrapur Gram
Panchayat, measuring an area of

0.99 Acres and not to utilise any

. o
\G’ A e
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part/portion of said water body for

any construction work.

e. An order restraining the concerned
private respondents, each one of
them, their men, agents, servants,
subordinates and/or assigns from
making any construction by filling
up the said water body lying and
situated at Village and Mouja
Prayagpur, P.S. Kanksa, Block
Kanksa, J.L. No. 88, L.R. Dag No.
523, District Paschim Burdwan
within  Tilokchandrapur Gram
Panchayat, measuring an area of

0.99 Acres.

Ad-interim orders in terms of

prayers as above.

g. Orders as to costs.

h. Such other further order or orders,
direction or directions and Yours

Lordships may deem fit and

W_ Dan

APPLICANT

proper.
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VERIFICATION

5\—- “(),...-

I, PRAKASH DAS, son of Late Atul Krishna Das, age about 66 years, by
occupation - retired, by religion - Hindu, residing at Village Panagarh,
P.O. Panagarh Bazar, P.S. Panagarh, District Paschim Burdwan, West
Bengal - 713148, do hereby declare and state that the contents of
paragraph Nos. 1 to 4(n) are true to my knowledge, which includes
information derived from records which I verily believe to be true and

the rest are my humble submissions before this Hon’ble Tribunal.

(dastified Ty Cde ReviKand. Pog

Prepared in my office DEPONENT
ST A=20 Ut SMasy

Advocate

Solemnly affirmed before
me on this the gmay of

ﬁdaﬂaa-sﬁ 2025.
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To,
The B.L. & L.R.O,,

Kanksa.

Sub: To stop filling up of pond.

Sir,

We the undersigned, the residents of Village Prayagpur within the Gram Panchayat
Trilokchandrapur, would like to inform you that, there is a water body named “Kankipukur”
situated under Dag No. 523 within Prayagpur. People in the area have been using the pond for
a long time. Bathing, washing utensils and washing clothes are done in that pond. The cattle
drink water from that pond. Recently some people have been trying to fill up the pond with
soil by measuring it and putting in pillars. Filling the pond will cause massive problems for the

people of the area.

Hence, under these circumstances, it is prayed before you to investigate the matter on the

ground so that measures can be taken to stop the filling up of pond.

Yours faithfully,
Sd/-
Address: Prayagpur
1) Tapos Dhibar;
2) Charu Daal;
3) Tapan Ghoria;
4) Mohan Dal;
5) Katick Day;
6) Maudira Roul;
7) Anil Ghoroi;
8) Ranjan Dal;
9) Ranjit Pramanik;
10) Mantu Ghoroi;
11) Sukumar Ghoroi;
12) (lltegible)



2+

13) (lllegible);

14) Samir (illegible)
15) lllegible

16) Amit Chowdhury;
17) Budhan Chandra Kharui;
18) Asit (lllegible)

19) Subham Dhibar;
20) Tapas Ghoroi;
21) Chetu (lllegible)
22) Ashok Pramanik;
23) Sumdar Ghoroi;
24) (lllegible)

25) (lllegible)

26) Prasenijit Ghosh;
27) Hardhan Das;

28) Ranijit Mallick;
29) Mautu Ghoroi;
30) Debu (lllegible)
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To,
TheB.L. & L.R.O,,

Kanksa.
Sir,

I humbly submit before you that | am Shri Dhiren Dhibar, son of Late Kalipada Dhibar, address ;
Prayagpur, P.O. Panagarh Bazar, District Burdwan.

I do inform you that, on 25.11.2016, at about 7.00 in the morning, the persons mentioned
below and many other persons were illegally filling up the pond named “Kankipukur” lying
under Dag No. 523, Mouza Prayagpur, J.L. No. 88 with pay loader vide no. WB/37L/7615, with
the ashes placed on the pond”s bank in the dark of the night.

The names of those persons are mentioned below: -

Sekh Fariad, son of Late Sekh Rashid (Prayagpur, Grihasthapara);
Bijoy Dhibar, son of Late Guinram Dhibar (Prayagpur);

Sekh Samim, son of Late Sekh Dawood (Barujjetala);

Niyajman (Shantu), son of Sirajma (Prayagpur Village Pathupara);
Sekh Samim, son of Khalek Mollik (Mollopara)

Pranab Chakraborty, son of Hiralal Chakraborty (Prayagpara)

Bipad Taran Mukherjee son of late Dhavmadas Mukherjee {Prayagpur)

P N O VoA w N R

Sekh Badal, son of Sekh Kasim (Mollapara)

Hence, it is prayed before you to take legal action against those people for filing up the pond

illegally and make me obliged.

Sd/-
Dhiren Dhibar
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(Live Data As On 04/09/2018,.16:34:58)
(7.9 92 (J.L No.): 088 «TAT (P.S.): FIFT

WST & cTéRt &g anh Afasaasa) WISTR WA
Plot No. Classification Total Area of the Plot(Acre) Plot Map
523 TP 0.99
yfeTa e | IWST AW PBrevAm T | T AT | WEIy
Khatian No. Owner Name | Father/Husband | Share| Share Area(Acre) |Remarks
1051 [foaT amge . | i [0.0469 0.0800 Nil
1056 [gSTST 0" WIS TG F®|0.1000 0.1000 Nil
1388 [@zsrfe Wt FEAET[0.1250 0.0800 Nil
1458 pYfF SEEm (7 FHT ATAT |0.0820 0.0500 Nil
1475 MW fRfd sRey TS 0.0391 0.0400 Nil
1506  @fR SR G TTHG  |0.0506 0.0500 Nil
1553 SINE Emm T 0.0293] 0.0300 Nil
1554 [eTotge (ot (RS . SR [0.0099 0.0100 Nil
1555 [T S - sifrE 0.0304 0.0300 Nil
1951 [@Sagwm g 0.0833 0.0800 Nil
1952 s et Wi R AR [0.0833 0.0800 Nil
1953 [T FIHRA WIS TEIMERT [0.0833 0.0800 Nil
1954  STSTIEES G FREEEST (00833 0.0800 Nil
2247 FSIATITAT (I5T . ML OIEE |0.5000 0.0500 Nil
2400  [ifRse (e, - T TWRET 0.0250 .0.0300 Nil
2401 s forevergen A= ELRICE 0.0250 0.0200 Nil
2402 TR TCRIQATNE . | WRLFTIRET . [0.0250] 0.0300 Nil
2403 % SIMTAQATNS | §R: FINOAT [0.0250 0.0200 Nil
3182 [AW) N3G OFFT|0.019 0.0200 Nil
3183 AR ARG TEGAN 00195 0.0200 Nil
3421 REfEE AR HEAFR R [0.1000 01000 Nil
4138 faE e FET T {0.0820 0.0500 Nil




(Live Data As on 04/09/2018, 16:34:58)
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J.L. No. 088 P.S. : Kanksa
Plot No. Classification Total Area of the Plot (Acre) Plot Map
523 Pond 0.99
Khatian | Owner Name | Father/Husband Share Share Area (Acre) Remarks
1051 Madina Abdul Ajej 0.0469 0.0800 Nil
Khatun
1056 Pravash Atul Krishna Das | 0.1000 0.1000 Nil
Kumar Das
1388 Gurugoti Das | Korunamoy Das | 0.1250 0.0800 Nil
1458 Munir Najar 0.0820 0.0500 Nil
Ahammad Mohammad
Sekh
1475 Sahida Bibi Mahammad 0.0391 0.0400 Nil
Kaium
1506 Basir Ahamed Najar 0.0506 0.0500 Nil
Mahammad
1553 Sagir Najar 0.0293 0.0300 Nil
Ahammad
1554 Hakikkul Sagir 0.0099 0.0100 Nil
Nesa Bibi
1555 Mohhammad Sagir 0.0304 0.0300 Nil
Safick
1951 Banshidhar Habu 0.0833 0.0800 Nil
Das
1952 Suryanarayan | Laxminarayan 0.0833 0.0800 Nil
Das Das
1954 Satyanarayan | Laxminarayan 0.0833 0.0800 Nil
Das Das
2247 Anoara Md. Tahir 0.5000 0.0500 Nil
Begum
2400 Sakina Md. 0.0250 0.0300 Nil
Begum Rahamatulla
2401 Md. Rahamatulla 0.0250 0.0200 Nil
Nijamotulla
2402 Md. Md. 0.0250 0.0300 Nil
Sahematulla Rahamatulla
Khan
2403 Md. Md. 0.0250 0.0200 Nil
Sumiyantulla Rahamatulla
Khan




(Live Data As on 04/09/2018, 16:34:58)
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J.L. No. 088 P.S. : Kanksa
Plot No. Classification Total Area of the Plot (Acre) Plot Map
523 Pond 0.99
3182 Raju Aich Babul 0.0196 0.0200 Nil
3183 Bablu Aich Narendranath 0.0195 0.0200 Nil
3421 Hardial Singh Sardar Nasib 0.1000 0.1000 Nil
Singh
4138 Munir Najar 0.0820 0.0500 Nil
Ahamad Muhammad
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To,

The Block Development Officer,
Kanksa Block, P.O. Panagarh Bazar,
District West Burdwan,

Pin- 713148.

Sub: Appeal for legal action against repeated filling up of
public ponds in violation of lock down rules and disregard

for environmental balance.

Respected Sir,

We the undersigned are the residents of the Village Prayagpur and adjacent area situated with
Trilokchandrapur Panchayat under Kanksa Block within Durgapur Sub-Division in the District of

West Burdwan.

We would like to inform you that at the entrance of the Prayagpur village, beside G.T. Road,
opposite to Kalimata Sangha, there is a pond named “’Kanki” which is used by the public for
daily purposes. The said pond is lying under Dag no. 523, khatian no. 3421, J.L. No. 88, under

Mouza Prayagpur.

Apart from being used for daily purposes, the pond is of immense important in maintaining the
ecological balance of the area by draining the accumulated rainwater, when the pond was
getting started to be filled up for the first time in 2016, the evil attempt was stopped due to

the resistance by the people of the area.

The owner of the said pond is Hardiyal Singh, alias Naata, son of Late Harjit Singh, address:

Rajbandh, District West Burdwan. On 02.06.2021 and 05.06.2021 he started refilling the pond
in broad day-light ignoring the current lockdown rules police and administrative restrictions

and objections from local residents.

Filling of the pond was stopped with the objections of the local people and with the help of the

local police and administration.
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We are appealing for exemplary punishment against the pond owner for repeatedly filing the

same pond. We hope you will consider our appeal with sympathy and make us obliged.

Date-08.06.2021
Copy Forward of:
i.  District Magistrate of West Bardwan
ii.  Sub- Division office Durgapur;
iii. Land And Land Ravenue Department, Kansha;
iv. Inspector-in-Charge, Kansha, Police Station;
v.  In-Charge, Land And Forest,

Kansha Payanchayet Saniti Prakash Das

Yours faithfully,

Sd/-

1. Bojoy Mandal

2. Tanmoy Das

3. Prakash Das

4. Bijoy Dhibar

5. Ashok Dhibar

6. lllegible

7. Pranab Chakraborty

8. Amar Ghoroi

9. lllegible

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.

Utpal Lohar
Uttam Pramanik
lllegible

Bipaltarn Mukherjee
Bishal Dhibar,
Hari Bauri,

Akash Lohar,
Rahul Porel,
Ineligible,
illegible,

Sanjoy Karmakar,
Bidhan Karmakar,
Chandan Santra,

Raj Sahani
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District: Pachim Burdwan

Government of West Bengal ; 5 A..

Land & Land Reforms Department
Plot information

Block: Kanksa

Mouza: Prayagpur J.L. No. 088 Police Station: Kanksa
Dag No. 523 Class: Pond Land Area: 0.99
Earlier Dag No. 523
Khatian Class Area Area Owner Details
Measurement
1051 Pond/Water 0.0469 0.08 Madina Khatun,
Body W /o Abdul Ajej
1056 Pond /Water 0.1000 0.10 Pravash Kumar Das,
Body S/0O- Late Atul
Krishna Das
1388 Land 0.1250 0.08 Gurugoti Das, S/0O-
Korunamoy Das
1458 Pond /Water 0.0820 0.05 Munir Ahammad
Body Sekh, S/O- Najar
Mohammad
1475 | Pond/Water 0.0032 0.00 Sahida Bibi, W/O-
Body Mahammad Kajum
Ansary
1506 Pond /Water 0.0001 0.00 Basir Ahamed, S/0O-
Body Najar Mahammad
1553 Pond/Water 0.0293 0.03 Sagir Ahammad,
Body S/0O- Najar
Muhhamad
1554 Pond /Water 0.0099 0.01 Hakikkul Nesa Bibi,
Body W/O- Sagir,
1951 Land 0.0003 0.00 Banshidhar Das,
S/0O- Habu
1952 Land 0.0025 0.00 Suryanarayan Das,
S/O-Laxminarayan
] Das
1954 Land 0.0833 0.08 Styanarayan Das,
S/0- Laxminaran
Das
2400 | Pond/Water | 0.0250 0.03 Sakina Begam,
Body W/0O- Md.
Rahamatulla,
2801 Pond/Water 0.0250 0.02 Md. Nijamotulla,
Body S/O- Rahamatulla,

13/09/2024 05:07 PM



Government of West Bengal g 5 8
Land & Land Reforms Department
Plot information

District: Pachim Burdwan Block: Kanksa

Mouza: Prayagpur J.L. No. 088 Police Station: Kanksa
Dag No. 523 Class: Pond Land Area: 0.99
Earlier Dag No. 523
2802 Pond /Water 0.0250 0.03 Md. Sahematulla
Body Khan, S/0- Md.
Rahamatulla
2403 Pond /Water 0.0250 0.02 Md. Sumiyantulla
Body Khan, S/0O- Md.
Rahamut
3182 Land 0.0196 0.02 Raju Aich, S/0O-
Babul Aich
3183 Land 0.0195 0.02 Bablu Aich, S/0-
Narendranath
3421 Land 0.1000 0.10 Hardial Singh, S/0O-
Sardar Nasib Singh,
4138 Pond/Water 0.0820 0.05 Munir Ahamad,
Body S/0O-Najar
Muhammad
4819 Land 0.0202 0.02 Anisha Begum, W/0O
Sahauatulla Khan,
4850 Land 0.0404 0.04 Ramrup Roy, S/0O-
Gunadhar Roy,
4859 Land 0.0402 0.04 Amrita Nag, W/O-
Ramrup
4873 Land 0.0227 0.02 Md. Sahanatulla
Khan, S/0 Md.
Rahamatulla,
5398 Pond /Water 0.5000 0.05 Abdul Raja, S/0 Aziz
Body
5418 | Pond/Water 0.0195 0.02 Mehamud Ansari,
Body S/O0 Kaium Ansari,
5542 Land 0.0808 0.08 Sahela Banu, W/0O
Abdul Raja,
5563 Pond/Water 0.0164 0.02 Samsul Ansari, S/O
Body Kaium
5662 | Pond/Water | 0.0505 0.05 Naz Parvin, W/0O
Body Md. Mustakim
5841 Land 0.0200 0.02 Sufiantulla, S/O
Rahamatulla

13/09/2024 05:07 PM



Government of West Bengal 8 5 C_

Land & Land Reforms Department

Plot information

District: Pachim Burdwan Block: Kanksa

Mouza: Prayagpur J.L. No. 088 Police Station: Kanksa

Dag No. 523 Class: Pond Land Area: 0.99

Earlier Dag No. 523
5853 Land 0.0228 0.02 Md. Niyamtulla

Khan, S/O
Rahamatulla
06024 Pond/Water 0.0304 0.03 Md. Rize Ahamed,
Body S/0O Sagir Ahamed,
1.6675 1.13

13/09/2024 05:07 PM
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A forum for envi

To,
The ADM LR,

Panagarh Nagarik Mancha,

ronment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

Date: 23.09.2024

Asansol, Paschim Bardhaman.

Respected sir,

Subject- Appeal in the interest of preserving the balance of the
environment, an administrative investigation in being
requested against the filling of a pond public in dishonest way
construction purpose and conversion of the pond into a Bastu.

We are the resident of the Konksa, Panagarh, prayagpur gram panchayat and
adjacent areas, under trilob chadrapur panchayet, P.S. Kanksa, District- west
bradwan, we would like to inform you that there is a pond for public use,
meaning 0.99 acres, lying, adjacent to Prayagpur village beside the old G.T.
Road, Satyanarayan Das is one of the co-shares of thin jointly awned pond.
Son of Laxminarayan Das, a resident of Prayagppur(panagarh), P.S.kanksa,
District — west Bardwan, the said person has changed the character of of
0.8000 acre portion of the pond and converted it into vastu. We want an
investigation into how the character of the land has been changed. Because,
that person Satyaranayan Das for the purpose of carrying out constraction
work by filling it up and exhibiting it as a vastu land is resorting to various
dishonest was including intimidating the local residents. Previously, the
waterbody under dag no. 523 of Prayagpur Mouza has been attempted to be
filled up twice before with sand and ashes in 10" November 2016 and 25t
November 2016 and during the lock down on 8" June 2021 boned on the
complaints of the local residents against the filling, the local residents
administration stopped the filling and forced the accused to remove the ashes
and soil and return the pond to its original conditions.

Hence, we pray before you that an investigation be conducted into

how the century old pond has been converted into vastu and administrative
initiatives be taken to stop filling of the pond and appropriate legal action
should be taken against the guilty parties.

Your Faithfully,
Sd/-
The local Residents

a) Ashok Dhibar

3k



Panagarh Nagarik Mancha,

A forum for environment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

b) Bimol Dhibar

c) Pranab Chakraborty

d) NuraAlam

e) lllegible

f) Nilima Mete
g) Lalaghorui

h) Tinku Mallik

i) Sumata Parel
j) Budhan (illegible)
k) Kartik Dhibar

1) illegible

m) Magbul Dafadar
n) Saddam Hossain
o) Sanjib Pramanik
p) lllegible

q) Kalyani Mete
r) Biplab Pramanik
s) Tanu

t) BappaTa

u) Shivani Dhibar
v) Haru Porel

w) Uttam Bag

x) Rajani Dhibar
y) lllegible

z) Dayamay Dhibar
aa) Madhabi Ghorui
bb) Susmota Ghorui
cc) (lllegible)

dd) Mantu Dhibar
ee) Bilu Dhibar

ff) Milan Dey

gg) Akshay Dey

hh) Jeet {illegible)

ii) M.D. Asman

ji) Raja Hazra

kk) Ashish Pal

Il) Manaj Pramanik

mm) Sadhan Ghorui

nn) lllegible
00) Parul Pakra
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Panagarh Nagarik Mancha,

A forum for environment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

Copy annexed herein: -

1.  Porcha of the pond.
2. Previous petition against the filling of pond.

Copy to: -

1.

ik wne

DM Paschim Bardhwan.

SDLRO Durgapur, Paschim Bardhwan.

BL & LRO kanksa, Paschim Bardhwan.

BDO kanksa, Paschim Bardhwan.

I.C. kanksa police station, Paschim Bardhwan

pp) Rana Pramanik

qq) lllegible
rr) Tapan Dhibar
ss) lllegible

tt) Mintu Ghorui
uu) Bapi Lohar
w) lllegible
ww) Kishor Kharte
xx) Mintu Raut
yy) Sanjoy Pramanik
2z) Mural Sautra
aaa) Budhan Mullik
bbb) Lalu Majhi

cce) Leul Pramanik
ddd) Sanjib Mallik
eee) Ranjan Dal

fff) Gauranga Dal

gge) Biplab Pramnaik
hhh) Sambhu Bag

iii) Babu Ghorui

jii) Kalu Ghorui

kkk) Rajkumar Mete
IIl) Ganesh Sautra

mmm)  Basudev Mete
nnn) Rahul Mete
000) Bidhan Dal

33C

PPpP) Joy Prakash Rakshit



Panagarh Nagarik Mancha, 83 D

A forum for environment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

6. President, Praribesh Academy Candannagar, Hooghly.
7. ADPC Kanksa.
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PANAGARH NAGARIK MANCHA, Zl I A'

A forum for environment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

Date — 21/10/2024
To,
The Hon’ble Pradip Majumder,
Minister of Panchayat,

Government of West Bengal.

Sub: Appeal to take administrative action against the guilty
parties involved in the illegal filling up of pond for construction
purposes and intimidation and harassment of members by
threatening and smearing the Nagarik Mancha which is
protesting against the changing of character of the pond and

filling up of it.
Respected Sir,

The Panagarh Nagarik Mancha would humbly submit before you that the Panagarh Nagarik
Manch is a non-political platform for environmental and social welfare. This platform has been
working in various ways to raise public awareness in the region for a long time against the
filling up of ponds to protect the balance of the environment. In doing this work the platform
has practically become the target of outrage of a class of land mafia. For your kind information,
it is stated that, the jointly owned centuries old pond is lying adjacent of Prayagpur village
beside old G.T. Road, under Mouja Prayagpur, J.L. No. 88, Dag No. 523, which is for public use,
measurement 0.99 acre, and there have been two previous attempts in 2016 and 2021 to fill
up the pond with soil and ash. The local administration stopped filling based on complaints
from local residents against this filling. Satyanarayan Das, son of Late Laxminarayan Das, a
resident of Prayagpur Village, District West Burdwan who is one of the co-sharers of the pond
was involved in this filling work. This person named Satyanarayan Das illegally converted the
pond under Dag no. 523 into vastu, filled the pond and purposefully obstructed the
environment related works of the Nagarik Mancha in order to clear the way for construction
work by intimidating the Nagarik Mancha and some of its members and harassing them by
implicating them in false cases. His son suman Das, who is working as a village police officer of
Kanksa police station is giving full support from behalf in this immoral act. Local people are
dissatisfied with the deeds of this Suman Das in many ways. Local residents are raising

question that can a person appointed as a Village Police use a two-wheelers or four-wheelers



PANAGARH NAGARIK MANCHA, 4\ Q

A forum for environment and social welfare, Panagarh, Panagarh Bazar, West Burdwan, Pin - 713148

with police stickers for personal use or while on duty? Suman Das uses vehicle with police

stickers for personal or while on duty. We draw your attention to this matter. We bring all

these matters to your attention and ask for your help. Hopefully you will consider our appeal
with sympathy and make us obliged.

Yours faithfully

On behalf of Nagarik Maucha

Annexure herein: - a) Bimal Dhibar

1) Porcha of the land b) Ashok Dibar;

2) Previous petition against the filling of ¢} Prakash Das;
pond d) Milan Ghoro;i

e) ArunKharat;

f)  Arun Dhibar

g) Manik Dal

h) Amar Ghoroi

i) Bashu Pramanik
j) Leul Dal

k) Mohon Dal

1) Kartik Ghorui
m) Sanjoy Pramanik
n) Durjoy Ghorui
o) Mukul Nete

p) Buro Santra

g) Santos Mahato
r) Dhananjoy Rana
s) Kali Mete

t) Debu Das

u) Prabir Gorai

v} Ujjwal Pramanik
w) Kartik Das

x) Joy Mukherjee
y} Gouranga Dal

z) Swapan Pramanik
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUANAL,
EASTERN ZONE, KOLKATA BENCH

O.A. No. of 2025

In the matter of:
PRAKASH DAS

Applicant
Versus
The State of West Bengal & Others
. Respondents

VAKALATNAMA ON BEHALF OF: Applicant

KNOW ALL MEN BY THIS presents that [/We do hereby put and depute in my
place and stead Mr. Bikash Shaw, Advocate-on-record to act, Prosecute and
defend in the above matter and to do all such acts, and things and pay all such
fees and charges in connection therewith as he shall deem necessary and I
undertake and promise to pay to the said Advocate —on-record all such costs
charges and expenses as they may or shall from time to time suffer, incur or be
put to in the premises and shall pay the balance of all costs and charges any
expenses (if any) within one month after issue of the allocature.

IN WITNESS WHEREOF 1 sign and execute this vakalatnama on this Rowbay of
Jenuesy 2025

Maren Name of Advocate

Mr. Bikash Shaw, Advocate,
10, Old Post Office Street,

4t Floor, Room no -107/4,

Kolkata-700 001
Mobile No. 9999738942
Email id: bikash90999 @gmail.com
Enrolment id: WB/954-A1/2014
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

STATE OF WEST BENGAL AND
OTHERS

.... RESPONDENTS

ORIGINAL APPLICATION

Advocate on Record
Bikash Shaw,

Advocate, High Court, Calcutta
10, Old Post Office Street, 4t: Floor,
Room No. 107/4, Kolkata-'700 001

Mob No. 9999738942
Email Id: bikash90999@gmail.com



